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FINAL ORDER No. 41874 / 2018 

 

Per Bench  

 

 None appeared for the appellant despite notice and repeated 

adjournments. 
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2. The amount involved in the above appeal is less than 

Rs.55,000/-.  Proviso to Section 35B of Central Excise Act, 1944 as 

well as Section 129A of Customs Act, 1962 provide that the Tribunal 

may, in its discretion, refuse to admit an appeal if the amount 

involved in appeal does not exceed Rs.2 lakhs.  Due to the huge 

pendency of cases and repeated adjournments of matters of small 

amount clogging the Board, it is deem fit to dispose the appeal below 

the amount of Rs.2 lakhs on the basis of monetary limit as stated in 

the above Section of the respective Acts.   

3. It is however clarified that the appeal is dismissed on monetary 

limit and that this order will not be a precedent on identical issue for 

higher amount.  In the result, the appeal is dismissed both on the 

ground of non-prosecution as well as on monetary limits. 

 

(dictated and pronounced in court) 

 

 

 (Madhu Mohan Damodhar)                         (Sulekha Beevi C.S)  

   Member (Technical)                              Member (Judicial)  
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